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Date af Order 

7.~.1999 

Orders '· 

Mr .s .R .chousasya - counsel .for appi icant 

' 
Heard the learned counsel for,the applicar:t 

on admission. The prayer of the ap~l icant ~: ~!!:. !-

( i) To £ ix wages of the late husband of the 
applicant and absorb him as regular 
employee as per Hon 1ble Supreme court's 
judgment dated 27 .1 0.87 • j · 

(ii) To settle and pay all dues aQd family 
pension and settlement dues 4ccordingly. 

As regards fixation of pay of the deceased 
~ is concerned, no O.A can be 
filed by the he irs of the de'ceased ·employee 
for getting fixation of pay of the :deceased. 
Therefore, this O.A is not maintainable as the 
same has been f;iled by Smt .Achuki Devi, wife of 
the deceased. .,. 

Regarding the claim of the applicant for 
,. 

family pens ion is concerned, on a perusal of 
the pleadings, it appears that the ;deceased 
was never regularised arrl it is not made clear 
when temporary status was conferred upon the 
deceased. The deceased employee d ~ed in the 
year 1989 but this application has .been filed 
in the year 1999. Delay in filing:this appli-· 
cat ion has not properly been explained. There­
fore, this applicatiop is also not :maintainable 
as barred by lirnitat ion. · 

I, therefore, dismiss this O.A 'in limine 
at the stage of admission. 


